FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/s VYJAYANTHI TELEVENTURES PRIVATE LIMITED

Relevant Particulars
1. Name of corporate debtor M/s Vyjayanthi Televentures Private
Limited
2. Date of incorporation of corporate debtor 04/09/2006
3. Authority under which corporate debtor is ROC Hyderabad
incorporated / registered
4. Corporate Identity No. / Limited Liability U92132TG2006PTC051050
Identification No. of corporate debtor
5. Address of the registered office and principal office Flat No.104, Road No. 71, Nava Nirman
(if any) of corporate debtor Nagar, Jubilee Hills, Hyderabad, Telangana,
India- 500053.
6. Insolvency commencement date in respect of 17/08/2026 (Order copy received on
corporate debtor 20/08/2026)
7. Estimated date of closure of insolvency resolution 13/02/2027
process
8. Name and registration number of the insolvency Immaneni Chaitanya Kiran
professional acting as interim resolution professional | IBBI Reg No:
IBBI/IPA-002/1P-N01257/2023-
2024/14280
9. Address and e-mail of the interim resolution #40-26-22, Mohiddin Street,
professional, as registered with the Board Chandramoulipuram, Opp BSNL Telephone
Exchange, MG Road, Vijayawada, NTR
District, Andhra Pradesh - 520010.
cimmaneni@outlook.com
10. | Address and e-mail to be used for correspondence #40-26-22, Mohiddin Street,
with the interim resolution professional Chandramoulipuram, Opp BSNL Telephone
Exchange, MG Road, Vijayawada, NTR
District, Andhra Pradesh - 520010.
Cirp.vtpl2026(@gmail.com
11. | Last date for submission of claims 31/08/2026
12. | Classes of creditors, if any, under clause (b) of sub- No classes identified as yet
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | No classes identified as yet
Authorized Representative of creditors in a class
(Three names for each class)
14. | Relevant Forms and Web link:
Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at: No classes identified as yet.

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered
the commencement of a corporate insolvency resolution process of M/s Vyjayanthi
Televentures Private Limited on 17/08/2026.




The creditors of M/s Vyjayanthi Televentures Private Limited are hereby called upon to submit
their claims with proof on or before 31/08/2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

- This para is not applicable as no class of creditors has been identified yet.

Submission of false or misleading proofs of claim shall attract penalties.

CA Immaneni Chaitanya Kiran

Interim Resolution Professional

M/s Vyjayanthi Televentures Private Limited

IBBI Reg No: IBBI/IPA-002/IP-N01257/2023-2024/14280
AFA No: AA2/14280/02/300627/204392

AFA issued by ICSI IIP is valid up to 30/06/2027

Date: 22/08/2026
Place: Hyderabad
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GOALPOST INDUSTRIES LIMITED

Regd Office: 324A, llird Floor, Aggarwal Plaza, Sector-14,
Rohini, New Delhi-110085
Email id:gulmoharimitedi@gmail.com. Tel.:+91-8599919919.
Website:www.goalpostitd.in CIN :L74110DL1982PLC013956

INFORMATION REGARDING 44th ANNUAL GENERAL MEETING AND BOOK
CLOSURE DATES

Motice is hereby goven that the 44th Annual General Mesting ("AGM") of Members of M's,
Goalpost Industies Limited ("Company™) will be-held on Friday, September 18, 2026 &l
1100 AM, (15T, a1 registered office of the company {0 transact the Ordinary & Special
Business as sal oul in the Notice of the AGM, In compliance with earier General Circular
issuad by Ministry of Corporate Affairs ("MCA”) & SEBI Circutar No. SEBIHO/CFDICFD-
Pol-2PCIRS2024/133 dated Oclober 03, 2024 and all other applicable laws, rules,
regulation issued by Ministry of Corporate Affairs, Sacunties & Exchange Board of India,
as amended from time to bme
In accordance with the aforesaid MCA Circulars and SEBI Circulars, and in comphiance
with the Listng Regulations, the Annual Report for the Financal Year 2025-26 (“Annual
Repart”) along with the Notice of AGM will sent and completed only through electronic
moda to those Members of the Cormpany whose e-mail addresses ane registarad with the
Compary / Depository Participantis), Physical copies of the Notica of tha 44th AGM along
with Integrated Annual Beport for Financial Year 2025-26 shall be sent to those Members
who request for the same
Further, in accordance with Regulabon 36(1)ib) of SEBI Listing Regulations, a letier
providing web-link and QR Code for accessing the Annual Report for Financial Year 2025-
26 will dispatched to those Shareholders who have nol registered their e-mail address
with their respective DP I Registrar and Transfar Agent ("RTA™) of the Company i.a. Mis.
Skylina Financzal Sarvices Private Limited and dispatchad completad on August 21,2026
Furthar, if wour e-mail Id. is registered either with the Company or with the Depository,
Mofice of AGM along with Annual Repart and login details will be sent on yourregistered e-
mad Id. i your e-mail Id. is not regestered. then the below mentioned procedurs may be
folowed:;
1. ForShareholders who hold Shares in Physical mode:
Sharehokder should fumish thelr e-mail [d., mobde number & olher detalls in Form 1SR-1
along with other ralevant forms as prescribed by SEBI 1o the Company's Ragistrar and
Transfer Agent, M's. Skylina Financial Sanices Private Limited at thair office siuatad at
D-1537A, 15T FLOOR, CKHLA INDUSTRIAL AREA PHASE-, NEW DELRI-110020,
India or at their e-mail I, | e. sdming@ skylinerta.com;
The required forms are availabée on the Company’s website at hittps:goalpostitd.in/ and
anthe Company's RTA's websile www skylinerla com |
2. ForShareholders who hold Shares in Demat mode:
Sharehoider should updats their e-mall §d, in their Demat Account as per the process
advisad by their respective Deposiory Paricipant,
The Annual Report alang with the Notice of AGM will also be made available on the
Company's wabsite at hitps'goalpostitd.in, websitas of tha Stock Exchange, i.a., MSEI,
CSE at www.mseiin, www.cse-india.com and website of NSDL at
hitps:ifwww.evoting.nsdl_com. The remote e-voting facility shall commence on Tuesday,
15th September, 2026 from 9:00 5.m. and end on Thursday 171h September 2026 at 5:00
p.m. The remate e-voting shall nol b= allowed beyond the aloresaid date and time,
Aperson, whose name appears in the Register of Members! Beneficial Owners as on the
cut-off ctate (Record date), i.a., Friday, Septamber 11, 2026 anly shall be entitled 1o avail
the facility of remote e-voling Moling at the Meating.
Any person who bacomes memier of the Company after-dispatch of the Notice of the
Meeting and holding shares as of the cut-off date may obtain the User |D and password
inter aliz by sending a request at evoting@nsdl.co.in, The defailed procedure for obiaining
User 10 and password is also provided in the Naotice of the Meeting which is avallable on
Company's website and NS0OL's websta, if tha members already registerad with NSDL for
g-voling, he can use his existing User |0 and password for casling the vote through
ramote a-voting.
BOOK CLOSURE: Motica is further given that pursuant fo section 31 of the Act and the
Rudes framed there undar, the Registrar of Members and the Share Transfer Books of the
Compary will remain closed from 12.09,. 2026 to 18.09.2026 (both days inclusive] for the
purpese of 44th AGM. QR code of Annual Report as below:

R DY)

For Goalpost Industries Limited

Sdi-
Date: August 21, 2026 Kalika Mishra
Place; New Delhi Company Secrotary

L1 s 1 F

CIN: L31901WB1978PLC031411
Regd. Office: CESC House, Chowringhee Square, Kolkata - 700001

NOTICE INVITING TENDER (NIT)

CESC Limited invites bids from eligible bidders for execution of various
Electrical and Transportation jobs. Detailed tender documents, eligibility
criteria, and submission schedules are available under the Tender section of
the official CESC website https://www.cesc.co.in

i.i.;- CESC

ADVANCE @

AGROLIFE LIMITEDI
[ FORSERLY RN A5 ESWHCE MERILIFS FRAITE LINTED)

ADVANCE AGROLIFE LIMITED

CIM: L2312 1RJZ00ZPLED1TAET
Repistered Dffice: £-39, RACD Indestrial Ares, Bagru Ext.), Jaspur {Rag- 303007
Corporate Office: 307, 3rd Floor & 140-8 Pandit TN Mishra Marg, Nieman Nagar,
Juipur (Rag 302018 Phone: 0141-4870126
Website: wewwiadvanceagrodfe, com = Email: coffadvanceagroife.cam

INFIRRRIATION REGARDING 23TH AMEUAL GENERAL MEETING DF ADVANCE AGRELIFE LIBYITED

DearMember]s),

Motice s hereby glven that the Zath Annual General Meeting {"'AGM* | of the Members of
Advance Agralite Limited ["the Company| will be held an Friday, 18th Seplember, 2026 at
03:00 PM. Indian Standard Time (I5T) through Video Conference ["WC7 ) Other Audio-
Wisug! Means [“0AVR " facility, in cornpliance with the applicable provision of Companies
Act 3013 I:"thf Act”) read with the rules framed thereunder and provisions al the Securities
and Exchange Board of India [Listing Obligations and Disclosure Reguiraments)
Regulaticns, 2015 (the "Listing repulations"] read with the latest belag General Circular no,
032025 dated September 22, 2025 and other General circulars issued by Ministry of
Corporate Affairs from time 1o time, |collectively referrad to as *MCA Circulars") and the
latest being SEBLHOSCFD/CFD-Pa0-2/P/CIR/2024/133 dated October 3, 2024 and other
Circulars issued by tha Securities and Exchange Board of India {SERI) from time to tima
[coliectively referred to as the "Circulars™), wotransact the businésses as seb out in thi
Motiee comvening the AGM, withaut the physical precence of the Members at o common
vanus

In - compliance with MCA & SEBI circulars, the Notice of the 24th AGM and the Annual
Repart of the Company for the Financial year 2025-26 contalning the Notlce of the AGR,
Financial Statements and ather Statutory Reports will B sent, in dus coarse, onhy through
electronic mode [i.e., viae-mail| ta 3ll the Members, whoss e-mail sddresses are registered
with the Company/Registrar and Share Transfer Apent [RTA) or with thelr respactiva
Depository Participants,

In adition, as per the requirements of Regulation 36(1)ib) of the Listing Regulations, the
Company will also send a letter to the shareholders, whose e-mall addresses are not
registered with Company or Depository Participantis)/RTA, providing the web-link of
Company s website, including the exact path, where complete details of the Annual Report
of the Company for the Financial year ended on March 31st, 2026 can be accessed. Tha
Motice of the AGM and the Annwal repoert will aled be available on the webdite of the
Company at www.atvanceagrolife.com and the website of the stock exchanges viz B5E
Lirmited at www.bseindia.com and Matlonal Stock Exchange of Indla Limited at
wiwwnseindls, com and on the website of the BTA and woting agency i e, KFIN Technologies
Limited (Kfintech] at https!/ fevoting kfintech.com/

Marmbars can join and participste in the AGM only through the VCAOMM facility. Tha
instructions for jeining the AGM and the manner of votlng remotely or casting votes
through the e-veting System during the AGKM are provided in the Notice of the &Gk,
Members participating throwgh the W OAVM facility shall be counted for the purpose of
reckaning the quarim under section 103 of the Ack,

Members wha hove ot registerad their email addresses can cast theie vate through
remofe @-woting or the e-voting system during the maeeting by following the procedura
prascribed in the Motice of the AR,

Mannerof reglstering/updating e-mall address:

Members are requested 1o register/update their a-mall address in respect of their damat
haldings with their respective Depasitory Partscipant (5] sieere they maintain their demat
accounts by folkowing the procedure prascribed by the Depository Participant.

Those Members who have already raglstered thelr e-mall addresses are requested to keep
their e-mail sddresses validated with their DF{s)/ATA to eanable servicing of communication
and documents electronically

All communications/gqueries in this respect should be addressed to the RTA, EFiN
Technologles Limited, Mr Anandan; Assistant Vice President. to thelr emall addresses at

bl b By order af the Board of Dwectors
Adancn Agralife Limined
Sdl:

Place : Jagur Misha Gupta

Diate : August 21, 2029 Comgany Secretary & Compkanco of o

SKIPPER

. | i —

SKIPPER LIMITED
CIN; L4041 04WB 198 1PLCC 3408
Registered Office: 34, Lowdon Sireet, 1st Floor, Kolikata - 700 017, West Bengal, Indiz
Phone: 033- 22885731, Faw 033-22895733
Email - investor relationsi@skipperimited.com, Wabsite: wew skipperimited.com

NOTICE OF 45TH ANNUAL GENERAL MEETING
AND INFORMATION ON E-VOTING

NOTICE is hereby given that the 43TH (FORTY-FIFTH) Annual Ganeral Meating ('AGAN'
or the 'Meating) of the members of SKIPPER LIMITED (“the Company”) will ba held
on Tuesday, 15th September, 2026 at 11:30 A.M. [15T) through Video Conferencing
or Other Audio Visual Means (VCIOAVM), 1o transacl the businesses as sel oul in
the Nobice convening the Meeling, in compliance with applicable provisions of the
Companies Act, 2013 ("the Act™) and the Ruies made thersunder and Securities and
Exchange Board of India [Listng Obigalions and Disclosure Reguirements) Regulations,
2015 ("Listing Regulations™) read with General Cincular Mo, 1412020 dated April 8, 2020,
General Circular No. 172020 dated April 13, 2020, General Circular INo. 0972023 dated
September 25 2023 and subsaquent circutars issued In this regard, General Circular
Mo. 0972024 dated September 19, 2024 issued by the Minkstry of Corporata Affairs and
latest baing General Circutar No, 0312025 daled September 22, 2025 (hereinafter
collectively referred 1o as "MCA Circulars®) and circulars issued by Securities and
Exchange Board of Indis vide Circular No. SEBIHO/CFDICMDCIRPR0200TY dated
12th May, 2020, SEBIHO/CFD/CMD2ICIR/RIZ021/11 dated 15th January, 2021,
SEBIHOICFINCMD2/CIR/PI2022/62 dated 13th May, 2022 and SEBIHO/CFD/PoD-
ZIPICIR/20234 dated Sth January, 2023 SEBVHOHYCFIVCFD-PoD-2/PICIRSZ2023167
dated Tth Oclober, 2023 and SEBIHO/CFIVCFD-PoD-2/P/CIR/2024/133 dated 3rd
Octobar, 2024  (hereinafter collectively raferred to ag "Circulars”).

In accordance with the above Circulars, the Company has complated dispateh of the
Molios convening the 45th AGM along wih the Inlegrated Annual Repor of the Company
for the Financial Year ended 31s1 March, 2026 on 215t August 2026 through electronic
maode only to those Members whose e-mail addresses are registered with the Companyl
Depository Parlicipant{sl Registrar & Share Transfer Agent{RTA). Further, a letier
providing the webink for accessing the Notice of the AGM and Integrated Annual Report
for the Financial Year 2025-26 has:alzo been dizpatched io those shamehoiders who
have not registerad their email addresses. The Nolice and the Infegrated Annual Report
for the Financial Year ended 31st March, 2026 are avaidable on the wabsite of the
Company viz., www.skipparkmiled,com and on the websile of the slock exchanges
where equity shares of the Company are fisted viz., www.bseindia.com and
Wwww nseindia com, The Nobice is #so avallable on the e-Voling website of NSDL [Agency
engaged for providing 2-Vaoding facility) viz., www.evohing nsdi.com,

bembers are also requested to refer io newspaper adverdisemant dated 17th August 2006
and 18th August, 2026 respactvaly, issued in Financial Exprass (English) (All aditions)
and Ekdin (Bengall) by the Company, for other details pertaining to the meeting. The
sald advertisements are also avadable on the websile of the Company and of the Stock
Exchanges where the equity shares of the Company are listed,

Pursuani to the provisions of Section 108 and other applicable provisions, | any, of the
Actread with Rule 20 of the Companies {Management and Administration) Riges, 2014,
as amandad from time 10 time, read togethar with Circulars-and Regulabon 44 of Listing
Regulations, the Company has engaged the sarvices of National Securities Depository
Limitad (NSDL) lo provide remale e-voting serdoes and a-woling facity during the AGM
W all the eligible Members to enabls hem | cast thelr voles electronically in respect
of the businesses to be fransacted at the Mesting, The busmesses sel out in the Notice
shall be transacted only through remate e-voting! e-voting

Datails for attending the AGM through VT OAVM and manner of casting vote through
ramate a-voding and e-vating during the AGM have bean provided in the Notice of AGM.

A person, holding shares esther in physical form or in dematerialized form as on the
cut-offdate, i.e, Tuesday, Bth September, 2026 shall be entitied o avail the facility of
remoie e-voting’ e-voling ai the Meeting. The remole e-voling percd commences on
Saturday, 12th September, 2026 at 3.00 A.M. and ends on Monday, 14th September,
2026 at 5.00 P.M. The remote e-vofing will nof be allowed beyond the aforesaid date
and tima and the ramate e-voling modula shall ba disabled upon expiry of aforesaid
pariod. The vating rights of Members shall ba in proportion 1o their shares in the paid-
up aquity shara capital of the Campany as on the cul-off date. A person whao is not a
member as on the cul- off dale should treat the Notice for information purpose anly.

Only those members, who'are present in the meeting through VY5I0AWM and have not
casied their vote on resolutions theough remote e-vobng, shall be allowed foovole through
g=vofing sysfem during the AGHM. Howevar, Members who would have cast their voles
by remote eVoling may attend the Mesting, but shall neither be allowed o change it
subsequently nor cast votes again during the Meeting.

Any person, who acquires shares in the Company and becomes a Member of the
Company after dispatch of the Notice of the AGA and holding shares as on the cut-off
date. i.e. Tuesday, Bth September, 2026, may obtain the Logn User Id and Password
by sending a request at evotingi@nsdi.com or investor relafions@skipperimited.com,
Howevar, if the parson is already registerad with NSDL for e-Vioting then existing Usar
Id and Pazswaord can ha usaed for casting the votes. Altarmatively, if you are registerad
for NSDL e-services La., IDaAS, you can lagin at hitps:Vesarvices.nsdl.com with yaur
gxisting IDeAS login and access the e-voting webpage.

In case of any quenes/ grievances relating o e-Voling, members may refer o "Frequently
Azked Questions on e-Voifing (For Shareholdersh.pdf” and “e-Voting Manual -
Sharehotder.pdf” available at the "Download” section of MBDL e-Valing website, i.a.,
www.avoting nsdicom or call on; 022 - 4886 7000 or contact Ms: Pallavi Mhatre, VP
of NSDL at e-mail i evoting@nsed|.com. Members hodding sacuntias in damat mode
with CDSL, can call at Toll Free Na.: 1800 21 08911 or ab e-mail id:
helpdesk evalingficdslindia.com. For any furlher assistance, Members may also contact
Mrs. Anu Singh, Company Secratary & Compliance Officer, Skipper Limited at Telephona
Mo,; 033 2268 5731 or at e-mail 1D nvestor relations@skipperimited, com

For 3kipper Limited

Sdi-

Anu Singh

Place : Kolkata Company Secratary & Compliance Officer
Date : 21.08.2026 ICS] Membership Mo: FIT82

XCHANGING SOLUTIONS LIMITED

(a DXC Technology Company)
CIN: L72200KA2002PLC030072 ?3.5_:,
Registered Office: 6" Floor, Wing-E, Prestige Lakeshore Drive
Building 10, Amani Bellandur Khane Village, Varthur Hobli
Mahadevapura Zone, Ward No.150, Bengaluru - 560 103, Karnataka
Tel: +91-80 6972 9602
Email : xchangingcompliance@dxc.com Website : www.dxc.com
URL.: https://dxc.com/in/en/about-us/xchanging-solutions-limited-investor-relations

NOTICE OF THE 25™ ANNUAL GENERAL MEETING

AND E-VOTING INFORMATION

NOTICE is hereby given that the 25" Annual General Meeting (“AGM”) of the
Members of Xchanging Solutions Limited (“XSL”/ “the Company”) will be held on
Tuesday, September 15, 2026 at 10:00 A.M. (IST) through Video Conferencing
(“VC”) I Other Audio Visual Means (“OAVM”) to transact the businesses as
setoutin the Notice of the AGM.

In compliance with the applicable circulars issued by the Ministry of Corporate
Affairs (“MCA”) and the Securities and Exchange Board of India (“SEBI”), the
Notice of the AGM and the Annual Report, including the Standalone and
Consolidated Audited Financial Statements, for the Financial Year 2025-26,
have been sent on Friday, August 21, 2026 only by electronic mode to those
Members whose e-mail addresses are registered with the Company / Registrar
and Share Transfer Agent (“RTA”) / Depositories. Further, in accordance with
Regulation 36(1)(b) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, as amended (“Listing Regulations”), a
physical communication containing the weblink and exact path of the
Company's website where the Annual Report can be accessed have been sent
tothose Members whose e-mail addresses are not registered.

Members may note that the Notice of the AGM and Annual Report for the
Financial Year 2025-26 are also available on the Company's website at
https://www.dxc.com/xsl, on the websites of the stock exchanges, i.e. National
Stock Exchange of India Limited and BSE Limited at www.nseindia.com and
www.bseindia.com, respectively, and on the website of E-voting Agency i.e.
KFin Technologies Limited (“KFin Technologies”) at
https://evoting.kfintech.com.

Pursuant to Section 108 of the Companies Act, 2013 (the “Act”) read with Rule
20 of the Companies (Management and Administration) Rules, 2014, as
amended from time to time, and Regulation 44 of the Listing Regulations, the
Members holding shares either in physical form or dematerialized form, as on
the Cut-off Date i.e. Tuesday, September 8, 2026, may cast their vote
electronically on the businesses set forth in the Notice of the AGM through the
Electronic Voting System (“‘Remote e-Voting / e-Voting”) provided by KFin
Technologies. The Members are further informed that:

i. The business as set forth in the Notice of the AGM may be transacted through
voting by electronic means;

ii. The Remote e-Voting shall commence on Saturday, September 12, 2026 at
9:00 A.M. (IST) and shall end on Monday, September 14, 2026 at 5:00 P.M.
(IST). The Remote e-Voting module shall be disabled by KFin Technologies

thereafter;

iii. The Cut-off Date for determining the eligibility to vote by Remote e-Voting or
by e-Voting system at the AGM shall be Tuesday, September 8, 2026;

iv. Any person who acquires shares of the Company and becomes a Member of
the Company after the dispatch of the Notice of the AGM and holds shares as
of the Cut-off Date i.e. Tuesday, September 8, 2026, may obtain the login ID
and password by sending a request at evoting@kfintech.com . However, if
such person is already registered with KFin Technologies for e-voting, the
existing User ID and password can be used for casting the vote;

v. Members may note that:

a) the vote on a resolution is cast by a Member, the same cannot be changed
subsequently;

b) the facility for e-Voting will also be made available during the AGM and those
Members present in the AGM through VC/OAVM facility, who have not cast
their vote on the resolutions through Remote e-Voting and are otherwise not
barred from doing so, shall be eligible to vote through the e-Voting facility at
the AGM;

¢) Members who have cast their vote by Remote e-Voting may also attend the
AGM but shall not be entitled to cast their vote again;

d) only persons whose names are recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories as on the Cut-
off Date shall be entitled to avail the facility of Remote e-Voting or e-Voting at
the AGM;

e) Members attending the AGM through VC/OAVM shall be counted for the
purpose of reckoning the quorum under Section 103 of the Act;

vi. The instructions for joining the AGM and the detailed procedure for Remote
e-Voting / e-Voting for Members holding shares in dematerialized mode,
physical mode and for Members who have not registered their e-mail
addresses are provided in the Notice of the AGM;

vii. Members whose e-mail IDs are already registered with the Company / RTA/
Depository Participant (“DP”) may follow the instructions for Remote e-Voting
as well as e-Voting at the AGM as provided in the AGM Notice. Members
holding shares in physical and dematerialized form who have not registered
their e-mail addresses with the Company / RTA or with their respective DPS
may temporarily register their e-mail IDS with the RTA by accessing the link
https://ris.kfintech.com/clientservices/mobilereg/mobileemailreg.aspx and
following the temporary registration process as guided thereafter, to receive

the Notice of the AGM and Annual Report for the Financial Year 2025-26
through e-mail and/or the instructions for Remote e-Voting and participationin
the AGM through VC/OAVM; and

viii In case of any queries, Members may refer to the Frequently Asked
Questions (“FAQs”) for Members and the “Remote e-Voting User Manual”
available in the downloads section of https://evoting.kfintech.com or call on
the toll-free number 1800 309 4001. In case of any queries or grievances
relating to e-voting, Members may contact Mr. Ganesh Chandra Patro, Kfin
Technologies Limited, Selenium Building, Tower B, Plot 31 & 32, Financial
District, Nanakramguda, Serilingampally, Hyderabad, Rangareddi,
Telangana — 500 032, at evoting@kfintech.com or on the toll-free number
18003094001.

For Xchanging Solutions Limited

Sd/-
Radhika Khurana

Company Secretary

Date: August 21, 2026
Place: Gurugram

Whirlpool

WHIRLPOOL OF INDIA LIMITED

CIN No: L22191PN1960PLCOZ0063
Regd. Office: Plot Mo, A-4 MIDC, Ranjangaon,
Taluka- Shirur, Distl- Pune - 412220, Maharashira
Corporate Offica: Plot 40, Sector-44, Gurugram - 122002, Harvana
Website: www india whirlpoal in, Email; investor_contacti@whirlpaal.in

ATTENTION SHAREHOLDERS

Opening of Special Window for Re-lodgement of
Transfer of requesis of Physical Shares

Motice |s heraby. given fo Shareholdars that in lerms of SEBI Circular No.
HOY38/1311(2)2028-MIRSD-PODI 375012026 dated January 30, 2026, the Special
window has been exiended for 3 period of one year, from February 05, 2026 to
February 04, 2027, 1o facilifate re-lodgement of transfer requests of physical shares.

This facility is avagable for transfer deeds that wera lodged prioe toApif 01, 2018, but
ware rejeciadireturnedinot attendad to due to daficiancy in the documents/process!
or otherwiza,

All transfer requests duly rectified and re-lodged during the aforesaid parod will be
processed through the transfer-cum-damal moda, (e, the shares will ba issuad only
in demateriakisad form after transfer. The lodger(s) must have a demat account and
provide the Client Mastar List (CML) along with the fransfar documantis), share
cartificatals) and other necassary document!s) while lodging the documants fior transfier
with our Registrar and Shara Transfer Agant (RTA),

Eligible shareholders are raquested to contact the Company's RTA ie,
MUFG Intime India Private Limited (farmeriy known ag Link Intime India
Private Limifed) at Noble Heights, 1st Floor, Plot, NH 2, C-1 Block L5C, Near Savitri
Market, Janakpuri, New Delhi - 110058, Tel. Mo. 91-11-41410- 592, 583, 554,
E-mail 10 delhii@in mpms.mufg.com, Website: hifps./in.mpms.mufg.com' OR contact
tha Company at invesior_contacti@whirpool.in for further assistanca

Eligible shareholders are requesiad Lo submit thesr transfer raquests duly completed
in all respects on or before the SEBI deadiine i.a. February 04, 2027.

For Whiripool of India Limited

Sdi-
August 21, 2026 Sweta Srivastava
Gurugram, Haryana Company Secretary

FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/s VYJAYANTHI TELEVENTURES PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of corporate debtor M/s Vyjayanthi Televentures Private Limited

2. |Date of incorporation of corporate debtor {04/09/2006

3. | Authority under which corporate debtor is|ROC Hyderabad
incorporated/registered

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U92132TG2006PTC051050

5. | Address of the registered office and principal
office (if any) of corporate debtor

Flat No.104, Road No. 71, Nava Nirman Nagar,
Jubilee Hills, Hyderabad, Telangana, India-

500053.
6. |Insolvency commencement date in 17/08/2026
respect of corporate debtor (Order copy received on 20/08/2026)
7. | Estimated date of closure of insolvency | 13/02/2027

resolution process

Immaneni Chaitanya Kiran
IBBI Reg No:
IBBI/IPA-002/IP-N01257/2023-2024/14280

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

#40-26-22, Mohiddin Street, Chandramouli
puram, Opp BSNL Telephone Exchange, MG
Road, Vijayawada, NTR District, Andhra
Pradesh - 520010. cimmaneni@outlook.com

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

#40-26-22, Mohiddin Street, Chandramouli
puram, Opp BSNL Telephone Exchange, MG
Road, Vijayawada, NTR District, Andhra
Pradesh - 520010. Cirp.vtpl2026@gmail.com

11.| Last date for submission of claims 31/08/2026

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

No classes identified as yet

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

No classes identified as yet

14. |Relevant Forms and
Details of authorized representatives are
available at;

Web link:
https://ibbi.gov.in/en/home/downloads
No classesidentified as yet.

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has orderedl
the commencement of a corporate insolvency resolution process of M/s Vyjayanthi Televentures
Private Limited on 17/08/2026.

The creditors of M/s Viyjayanthi Televentures Private Limited are hereby called upon to submit their
claims with proof on or before 31/08/2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other,
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry|
No.13 to act as authorised representative of the class [specify class] in Form CA. — This para is nofj
applicable as no class of creditors has been identified yet

Submission of false or misleading proofs of claim shall attract penalties.

Sdl-

CA Immaneni Chaitanya Kiran

Interim Resolution Professional

M/s Vlyjayanthi Televentures Private Limited

IBBI Reg No:IBBI/IPA-002/IP-N01257/2023-2024/14280
AFA No: AA2/14280/02/300627/204392

AFA issued by ICSI IIP is valid up to 30/06/2027

Date: 22/08/2026
Place: Hyderabad

/ Precision/ PRECISION ELECTRONICS LIMITED

CIN: L32104DL1979PLCO09350
Regisfered Office; 0-1081, Mew Fnends Colony, Maw Delhi - 110025
E-mail: cz@pel-india.in; Telaphone: +31 (120} 25515581 557
Website: www pel-india.in

WOTICE AND INFORMATION REGARDIMNG 47th ANNUAL GENERAL MEETING

OF PRECISION ELECTRONICS LIMITED

NOTICE is hereby given that the 47th Annual General Meeting ("AGM®) of the
Members of Precision Electronics Limited {the "Company"} will be held on
Wednesday, September 16, 2026 at 11:00 a.m. (15T} through Video Conferancing
{"VCT) or Dther Audio Visual Means ("OBVM"} in compiiance with the General
Circularg of Minesiry. of Corporale Affaifs, dated April B, 2020, April 13, 2020, May 3,
2020 - Janwary 13, 2021, Dacember B, 20271, May 5, 2022 and December 28, 2022,
september 25, 2023, September 19, 2024 and Sepiember 22, 2025 ("MCA Clrculars
for General Maetings"], The Securlies and Exchange Board of India (TSEBIT)
cirgulars daled May 12, 2020, January 15, 2021, May 13, 2022 and January §, 2023,
Cotober 7, 2023 and October 3, 2024 ("SEBI Circular for General Meetings"].
applicable provisions of the Companies Acl, 2013 ("the Act”} and the Rules framed
thergunder and the SEB| (Listing QObligations and Disclosure Reguirements)
Eeguiations, 215 ("the Listing Regulations®).

1. Sending of Annual Report:

Membears may nobte fhat the Annual Repord of he Company far the Financial Year
202526 along with Molice convening AGM will be sent (i} through -e-mail o all
thoga membars whose email addresses are regisbaned with the Company or Registrar
and Share Transfar Agent (TRTA") or with their respective Depository Parficipant
{*0P%), in accordance with MCA Circulars for General Maetings and SEBI Circulars
tor Ganeral Meatings. (it) a letter providing the weblink (including the exact path,
where compiete details of the Annual Beport is availabie) of the Annual Repart 1o
those membars whe have nol regisierad their e-mall addrass with the Comgany)
RTADF The Nofice and the Annugl Report Wil glsp be made availakle on the
Company's website at www.pel-india_in and on the websile of the Slock Exchangs
i.a., BSE Limitad &t www . bseindiz.com and on the wabsite of National Securities
Depository Limited ["NSDL"}) at www evoling.nsdl.com
2. Manner for registering/ updating email address:

Mambers holding in Physical mode and who have not b regestersdiupdated theie
e-mail-address are requested 1o register'vpdate the seme with Skyline Financial
Services Pyl Lid, the RTA of the Company at 0-153-A, 151 Fioar, Ckhla Indusirial Area,
Phasa-i, New Delhi -110 020, &t a-mail |d: admin@skylinerta.com ar o the Company
at csfpel-indiain; by sending duly filed and signed Form [5R-1 [#ong with necessary
supporling decuments), which is uploaded on the website-of the Company al
www, pel-ndiain, Members holding shares in dematenalized mode and who have nol
yet registerediupdated their e-mail addrass are requasted o gel thelr e-mail i address
ragistered fupdated by following the procedure of their raspective DR,
3. Manner of Casting vote through e-vating:

The Company 5 pleased o provide to all #s members holding shares as on the
cut=off date, Wednesday, September 9, 2026, with the facility 1o exercise their
right {0 voie by electronic means ("Remote E-Voting") io fransact business as sai
out in the Motice of AGM through the Remate E-Voting facilidy provided by RSDL.
Additionally, the Company s providing the facliity of E-Voting through the E-Vating
system on he day of the AGM ["E-Yoting™). The detailed manner of Remole. E-
YVollng/E-Voling on the day of the AGM for members holding shares In dematerialisad
mode, physical mode, and for members wha have nol registered (heir e-mail addrass
|5 ag stated in the Molice of AGM. Thelogin credeniialz will be zent to-all 2ligible
membars al their renlstarad e-mail adarass.

4. Book Closure:
The Register of Mambers and Sharg Transfer Register of the Company will remain

clozed from Thursday, September 10, 2026 to Wednezday, September. 16, 2026
(hoth days inclusive) for the purpose of the AGM,

5. Manner of Attending AGM:

Members can atlend and pariicipaie in the AGM through VCIOAYM only. Instruclicns

for allanding the AGM thraugh YCIOAYM are as statad in the Notice of AGM.

Attendance of the Members attending the AGM through VCIOAVM will be counted
for the purpose of reckoning the Quorem under Section 103 of the Act,

Members are requesied o go through the Notice of AGM carefully, parlicularly the

Instructions: givan therein for allending the AGM, the manner of casting a vole

through Remota E-Valing/E-Voling during AGM, and matlers associated therewith.

In case of any query with regard to régistration/updation of e-mall address may

contact the RTA of the Company by sending an e-mail o admm@skylinaria.com

ar by the Company al cs@pel-indiain

For Precision Electronics Limited

Sdi-

(Punit A, Bajaj)

Company Secretary and Compliance Officer

Membershlp Mo.. FCS 13366

Place: Mew Delhi
Date: August 21, 2026

epaper.financialexpres&.mn‘. &

HYDERABAD

BLS E-SERVICES LIMITED

{CIN: LT4099DL2096PLC2E20T)
Rogd. Office; G-4B-1, Extenslon, Mohan Co-operative Indl. Estate,
Mathura Road, New Delhi-110044. Delhi, India
Corp, Office: Plot No 865, Udyog Vihar, Phase V, Gurgaon-122016, Haryana, India,
Tel: 91-11-4579500Z, Email: cs@blseservices.com, Website: www blsesarvices.com

NOTICE OF 10™ ANNUAL GENERAL MEETING AND REMOTE E-VOTING
Notice is hereby given that

Tha 10" Annual Ganeral Meeting ["the AGM") of the membars of BLS E-Sarvices Limited,
("the Cormpany™) will be held oo Tuesday, September 15, 2026 3t 03:00 P M. (I5T) through
Video Conferencing /Other Audio Visual Means ("VCIOEWMT) facility to transaci ihe
business as stated m the Notice of the AGM pursuant to the Companies Act, 2013 and
varous circular ssued by the Ministry of Corporate Affairs and the Securites and Exchange
Board of India, from time to time, Al the Members are hereby informed that: -

1. Tha Annual Report along with Notice of tha AGM for financial year endad March 31,
2026 and remote e-vobing and evolng at AGM detalis have been-sent in alectronic
moda on Friday, August 21, 2026 1o all the'membars whosa a-mail are registerad with
RTAand Deposiones a5 onAugusi 14, 2028. For thoze shameholders whaose email IDs
are notregisiered. a letter providing a weblink and QR Code for accessing the Motice of
the AGM and Annual Repart for the financial year 2025-26 has been sent to those
sharemoeders via post.

The Annual Repart along with Notice of the AGM &s atso availabde on the website of the
Company waww blsesenices.com, wabsite of Stock Exchanges e, BSE Limied and
Mational Stock Exchange of India Lid; af www.bseindia.com and www.nseindia.com
respectively and on the website of KFIN Technmologies Limited (KFIN) at
hitps2iwenw kfinkech.com/

2. Pursuant o section 108 of the Compansas Acl, 2013 read wilh rules mada heraunder,
the Company is pleazad to provide Rarmote e-voling and a-voting faciity at the AGM 1o
the mambers holding shares eithar in physical form, if any, or dematanakized form o
casttheir vobe on the business as setforth in the Nolice of the AGH.

3. The Cut-off date for the purpase of e-voting through élactronse voting system of KFIN
Technologies Limited (KFIN) is Tuesday, September 08, 2028. The remole e-valing
penod commences on Frday, September 11, 2026 [rom 08:00 a.m. (IST) and ends on
Monday, September 14, 2026 at 05:00 pm. (I5T}. Remate e-vating shalf not be allowed
beyvond 05:00 p.m. on Monday, September 14, 2026, Tha remote e-voting module
shall ba dizablad by KFIN for voting thereaftar, Onca the vobe on the resolution{s) is
cast by the Member, the Membar shall not be aliowed to change it subsaguentiy.

4. The record date for the purpose of determining the entitiement of the shareholders (o
the final dividend for FY 2025-26 15 Seplember 08, 2026,

In casa of any person becoming the member of the Company after the dispaich of
Motice of AGM buton or before the cut-off dale i e, September OB, 2026, may wiie an
email to evoting@kfintech.com for obiaining kogin ID and the passward, Further, if the
Member is already registersd with KFIN remota e-voling platform, then he can use
axigling User 10 and Password for casting the vata through remaotbe e-valing,

6. Tha manner of ramote a-voling for members holding shares in dermatesialized form,
physical mode, if any, and for members who have not registered their email addresses
iz provided in the Mobce of the AGM,

. The Members who have cast their vole by remaote e-vobing prioe 1o the AGM may aso
attend the AGM, through VCIOWAM but shall not be entitled to castihalr vale again

d.  Members are requesied to read the instructons periaining fojoining the AGM, manner
of casting vole through remote e-vobing, e-voting during the AGM and attending the
AGM through VCIOVAM a5 mentioned in the Mobce of the AGM, carefully

8 In case you have any quenes or issues ragarding the e-voling, you may refer tha
Frequantly Asked Cuestions ("FAQs") and the a-vobing manual available al
hitps-Nevoling. kfintech.com weder help section or all grievances connectad with the
faciity for voling by elecironic means may be addressed to KFIN Technologies Liméed
(KFIN), Selenium Building, Tower-B.Flot No 31 & 32, Financial District,
Manakramguda, Senlingampally, Hyderabad, Telangana 500032, India or send an
amall o evoting@kfintech.com orcall on 1ol free no-1B00-309-4001,

By the order of Board of Directors of
BLS E- Services Limited

BLS

E-SERVICES

LR

Sdi-

Meha Baid

Place: New Delhi Company Secretary & Compliance Officer
Date: 21.08.2026 ICSI Membership No. : ACS 33753

INDIGO PAINTS LIMITED

Fegd. Office; Indigo Tower, 3ireet - 5, Pallod Farm-2,
Baner Road, Puns - 411045, Maharashira, India

Ph. No.: 020-86814300 CIN: L24114PN2000PLCO 14668
Vebsa: www.indigopaints.com,

Email- secrefanabi@indigopamts.com

NOTICE OF 26TH ANNUAL GENMERAL MEETING
AND INFORMATION ON E-VOTING

NOTICE is hereby given that Twenty-Sixth Annual General Meeting (“26th AGM) of
the Company will be held cn Seplember. 12th, 2026 at 11.00 (IST) through Video
Conference ("VC") or Other Audio Visual Means ["OAVM™} in compliance with the
applicable provisions of the Compamigs Acl, 2013 {the Act) and Rules framed
thereunder and the Securities and Exchange Board of India (Listing Obligations and
Disclosure Reguirements) Regulations, 2015 [Listng Regulatons”) read with the
Ministry of Corporate Affairs (MCA) General Circular Nos. 2002020 dated 5th May,
2020, 102022 dated 28th December, 2022 & 092024 daled 19h September, 2024
igsued by the Minisiry of Corporate Affairs ("MCA") and Circular Mos
SEBIHOVCFDICMD2ICIRIPr2022/62 dated 13th May, 2022, SEBVHOICFDICFD-FoD-
ZPICIR2024/133 dated 3rd October, 2024 ssued by SEBI. along with other
applicable Circulars iszwed in this regard by the MCA and SEBI,

In terms of MCA Circulars and SEBI Circulars, the Company has compéeted dispatch
of Motice of the 26th AGM and Annua! Report of the Company, inter-alia, containing
the financial siatements and other: statutcry repors for the year ended 3ist March,
2026 on August 21, 2026 -through electronic mode only 1o those Members whose e-
mail addresses are regisierad with the Company' Regestrar & Share Transfar Agent
{RTA] .e., MUFG Intima India Pyl Ltd. (previousty known as 'Link Infime Indig Private
Limitad') or Depository Participant(s). & letter providing the web-link, including the
exact path, where complate detads of the Annual Report are available is sant to thosa
shareholders of the Company who have nol so regislered their emad addresses

Members whose a-mall addresses are nof regisiered are reguestad to registar their e-

mail addresses by sending the amail to the Company at sacrelafab@indigooainls com
or o the RTA a1 umesh sharmadfinmpms mudg com

The raquarements of sending physical copy of tha Notice along with the Annual Report
1o the Members hava been dispensed. The Notice of the 26th AGM along with the
Annual Report for inancial year 2025-26 of the Company are available on the website
of the Company viz., waw indigopaints com, e-voling websile of Central Deposiory
Secunifles Limited (COSL) vz, wweevotingindia com and also available on websiles
of BSE Limited al wwwbseindia com and Mabonal Stock Exchange of India Limited at
WA NSeindia. com,

Members are also hereby informed that:

1. Pursuant to Section 108 of the Act and other applicable provisions, If any read with
Rule 20 of the (Companies Management and Administration) Rules, 2014 (as
amended) and Reguiation 44 of the Listing Regulatons, the Company is pleased to
provide e-woting facilities through COSL to s Members, In respect of the businesses
o be transacted af the AGM. The manner and instructions to cast votes through
remote e-wotimg a5 well &5 e-vobing o be conducted during the AGM hawve besn
proviced along with the Mofice. The Cedinary and Special business, as set dut in the
AGM Notice, will be transacied through remote e-voling & e-voling conducted on the
day of AGM,

£, The businesses a5 52t oul in the Motice shall be fransacied through e-vobing only
The Members, whose names appear in the Register of Members or in the Register of
Beneficial Owners maintained by the Deposilones as on, September 4, 2026 being the
cut-aff date, shall be entidled to avail the e-voting facility, Once vate{s) on Resolufion(s)
are casl by any Member, the same cannot be changed subsequently, The remote e-
vofing will commence on September 5, 2026 at 900 am, (I15T) and will end on
September 11, 2026 at 5:00 p.m. {IST). The ramaote é-voling madule shall be disabled
oy COSL for vobing thereafter. & person who is not a Member as on the cul-off data,
8., Septembar 4, 2026, should treal the Motice for information purpose only. Book
Closure will start on Sepiember 5, 2026 and end on September 12, 2026 (Both davs
nciusive).

3. Members attending the 26th AGM. who have not cast their volés by remote e-
voting, shall be ebgible to exercise their voling fights during the AGM through e-voting
system via waw evolingindia.com. Members who have exercised (heir voting rights by
remede e-vating may also altend the 26th AGM thraugh VT or OAVM but shall nol be
entitled 1o cast thair voles again during the 26th AGM

4, Any person, who becomas Member of the Cormpany after dispateh of the Natice of
the &G4 and holds shares as on the cul-off date i.e September 4, 2026, may obtain
tha login D and password by sending @ nrequest. fo CODSL  at
helpdesk evoling@edslindia.com or to the Comgany at secretakab@indigopaints com
or its BTA af pune@inmpms.mufg.com. Members who are already registered with
DSl for remode evoling can use their exsting User Id and Password for e-voling

b, In case of any quenesigrievances relating to e-voling, Members facing any
technical issue In login can contact CDSL helpdesk by sending a request 1o Mr
Rakesh Dalvi, 5t Manager, (CDSL) Central Depository Servicas (India) Limited, A
Wing, 26th Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower

Paral (East), Mumbai - 400013 or send an emall to halpdesk avoling@ cdshndia. com
arcall toll frea no. 1800 22 55 33,

The Company provides o the Members the faciliy for remitiance of dividend directly
in electronic mode through Mational Automated Clearing House (WACH), Members
desirous of availing this facility are requesied 1o provide their latest bank account
detaiis (Core Banking Solutions Enabled Account Number, 8 digit MICR and 11 digit
IFSC Code), along with their Folin Number to their respective Depository Paricipants
For shareholders who have not updated their bank account detads, diidend
warranis/demand drafts will be sent lo thes registered address in due courss,
Pursuant 1o the changes introducad by the Finance Act, 2020 in the Income Tax Act,
1861 (the "IT Act”) we.f, 1st April, 2020, the dividend pasd or distribuled by a company
shall be laxable in the hands of the sharsholders. Accordingly, in compliance with the
said provisions, (he Company shall make the paymeant of dividend after necessary
deduction of tax &l source (TDS). The withhoiding tax rates would vary depending on
the residential status of every shareholder and the eligible documents submitted by
them and accepted by the Company. To enable compliance with TDS requirements,
Members are requested fo update the details like Residential Status, PAN and
calegory as per the [T Act with their Deposiony Paslicipants

| g\tff INDIGO

Be paprsed!

For Indigo Painis Limited

S0~

Sayalee Yengul

Company Secrefary & Compliance Officer

Membarship No.- MTEEF_
o9 @

Place: Puns
DCiate: 21.08. 2026




To, Dt .19-08-2026

CA Immaneni Chaitanya Kiran

Interim Resolution Professional

M/s Vyjayanthi Televentures Private Limited— In CIRP

IBBI Registration no.: IBBI/IPA-002/IP-NO1257/2023-2024/14280
AFA No: AA2/14280/02/300627/204392 (Valid up to 30/06/2027)
Address: 40-26-22, Mohiddin Street, Opp: BSNL Exchange,
Labbipet, M G Road, Vijayawada, Krishna District

Andhra Pradesh — 520010 INDIA

E-mail id: cirp.vtpl2026@gmail.com

Mobile No: 9951789558 & 9949926945

Sub: Quotation for advertisement in Various News Papers.

SI | Name of the Rate per sqcm | Edition

No | publication (B&Wad)

1 Eeanadu Rs.3000/- All AP & telangana
2 Sakshi Rs.2116/- All AP & telangana
3 Andhra Jyothi Rs.1410/- All AP & telangana
4 Indian Express Rs.640/- All AP & telangana
5 The Hindu Rs.900/- All AP & telangana
6 The Times of India Rs.1366/- All AP & telangana
7 Financial Express Rs.180/- All India edition

8 BusienStandrad Rs.320/- All India edition

9 The Hindu Rs.2500/- All India edition

10 | The Econimic Times Rs.4600/- All India edition

Note: Applicable GST @5% on the above rates

Signature of authorized signatory

For Geetha ad\_/ertising, Hyderabad The Geetha Advertising

Sdl-V. Ramakrishna #6-2.966/4/1/A, st Floor,

94404 3689, Opp: Dakshina Bharath Hindi Prachara Sabha,
qmgggmm,g VANDANAPU Hill Colony, Near Nirmala School,

Khairtabad, hyderabad - 500 004.
Call: 040 - 23399675.
E-mail: geethaadvertising@gmail.com

(Managing Partner)



